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राज�थान उ	यम एकल �खड़क� साम� य�कार�  

और अन�ुापन अ�ध�नयम, 2011  

(2011 का अ�ध�नयम स%ं यांक 7) 

[रा) यपाल महोदय क� अनमु�त .दनाकं 25 माच�, 2011 को 1ा2 त हुई] 
 

 राज�थान रा�य म� �व�भ�न अन�ुि�तय�, अन�ुाओं और 

अनमुोदन� क� �व रत और समयब# मजंूर% के �लए तथा स)म 

*ा+धका रय� के समय पर काय. करने म� �वफल रहने क� दशा म� उपयोग 

म� लायी जाने वाल% एक वकैि6पक एकल 7खड़क� अन�ुापन *णाल% को 

समथ. बनाने के �लए, �व;नधानकता. के *;त अनकूुल वातावरण बनाने म� 

सहायता देने के �लए तथा इससे ससं=त या आनषु+ंगक �वषय� का 

उपबधं करने के �लए अ+ध;नयम। 

भारत गणरा�य के बासठव� वष. म� राज�थान रा�य �वधान-मण ्डल 

;नEन�ल7खत अ+ध;नयम बनाता है:-  

1. स6ं72त नाम, 1सार और 1ार8भ.-(1) इस अ+ध;नयम का 

नाम राज�थान उKयम एकल 7खड़क� सामL य.कार% और अन�ुापन 

अ+ध;नयम, 2011 है। 

(2) इसका *सार सEपणू. राज�थान रा�य म� है। 
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(3) यह धारा 26 QदसEबर, 2010 को और से *व�ृत होगी और 

इस अ+ध;नयम के अ�य उपबधं ऐसी तार%ख से *व�ृत ह�गे जो सरकार 

अ+धसचूना Kवारा ;नयत करे और �भ�न-�भ�न उपबधं� के �लए-   

  (क) रा�य म� �भ�न-�भ�न िजल�; और  

  (ख) आवेदन *Uप के Uप �वधान-   

म� या उनके सबंधं म� �भ�न-�भ�न तार%ख� ;नयत क� जा सक� गी और 

ऐसे Vकसी भी उपबधं म� इस अ+ध;नयम के *ारंभ के *;त Vकसी ;नदWश 

का अथ., ऐसे िजल� म� या आवेदन *Uप के ऐसे Uप �वधान के सबंधं म� 

उस उपबधं के *व�ृत होने के *;त ;नदWश के Uप म� लगाया जायेगा। 

 2. प<रभाषाएं.-इस अ+ध;नयम म�, जब तक Vक स� दभ. से 

अ� यथा अपेX)त न हो,-  

(क) ''�व;नधान सवंध.न Z यरूो'' से धारा 4 के अधीन यथा घो�षत 

�व;नधान सवंध.न Z यरूो अ�भ*ेत है; 

(ख) ''स)म *ा+धकार%'' से सरकार का कोई �वभाग या एज�सी, 

� थानीय *ा+धकार%, काननूी ;न काय, रा� य के 

� वा�म� वाधीन ;नगम, _ाम पचंायत, नगरपा�लका, या 

Vकसी राज� थान �व+ध के अधीन या सरकार के *शास;नक 

;नयं̀ ण के अधीन गQठत या � था�पत ऐसा कोई भी अ� य 

*ा+धकार% या एज�सी, िजसको रा� य म� कोई उKयम 

� था�प त  करने या उसक� सVंaयाएं *ारंभ करने के �लए 

अन�ुाएं मजंूर या जार% करने के �लए शि=तयां और 

उ�तरदा;य� व � य� त Vकये गये हb, अ�भ*ेत है;  

(ग) ''िजला सश= त स�म;त'' से धारा 3 के अधीन गQठत िजला 

सश= त स�म;त अ�भ*ेत है; 

(घ) ''उKयम'' से, माल के Vकसी भी र%;त से �व;नमा.ण या 

उ� पादन म� लगा हुआ, या कोई सेवा या सेवाएं उपलZ ध 

कराने या देने म� लगा हुआ कोई औKयो+गक उपaम या 

कोई कारबार सम�ु थान, चाहे उसे Vकसी भी नाम से जाना 

जाये, अ�भ*ेत है; 
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(ङ) ''सरकार'' से राजस ् थान रा� य क� सरकार अ�भ*ेत है; 

(च) ''�व;नधानकता.'' से ऐसा कोई d यि=त अ�भ*ेत है जो आय या 

लाभ या सामा� य सामािजक Qहत क� *ाि�त हेत ुVकसी नये 

उKयम म�, या Vकसी �वKयमान उKयम म� �व� तार, 

आध;ुनक�करण या �व�व धीकरण करने के �लए पूजंी �व;नधान 

करता है; 

(छ) ''नोडल एज�सी'' से धारा 5 म� ;नQद.g ट नोडल एज��सयां 

अ�भ*ेत हb; 

(ज) ''अ+धसचूना'' से राज� थान राजप` म� *का�शत अ+धसचूना 

अ�भ*ेत है और शZ द ''अ+धस+ूचत'' का तदनसुार अथ. 

लगाया जायेगा; 

(झ) ''अन�ुा'' से राज� थान रा� य म� Vकसी उKयम क� स ्थापना 

के सE ब� ध म� Vकसी स)म *ा+धकार% Kवारा अन�ुा, 

अना�प �त *माणप`, अन�ुापन, आबटंन, सहम;त, 

अनमुोदन, रिज� j%करण, नामांकन, अन�ुि�त इ� याQद का 

मजंूर या जार% Vकया जाना अ�भ*ेत है और इसम� ऐसी 

सम� त अन�ुाएं सिEम�लत ह�गी जो Vकसी उKयम Kवारा 

उसके काय. *ारE भ करने तक Vकसी भी राज� थान �व+ध 

के अधीन अपेX)त ह�; 

(ञ) ‘‘�वQहत’’ से इस अ+ध;नयम के अधीन बनाये गये ;नयम� 

Kवारा �वQहत अ�भ*ेत है; 

(ट) ‘‘रा�य’’ से राज�थान रा�य अ�भ*ेत है; और 

(ठ) ‘‘रा�य सश= त स�म;त’’ से धारा 3 के अधीन गQठत रा�य 

सश= त स�म;त अ�भ*ेत है।  
 

3. रा)य सशB त सCम�त और िजला सशB त सCम�त का गठन, 

शिBतया ंऔर कृHय.-(1) सरकार, अ+धसचूना Kवारा, रा�य म� �व;नधान 

के सवंध.न के *योजन के �लए और उKयम �था�पत करने के �लए धारा 

11 म� यथा उि6ल7खत फायद� के *�ताव� पर �वचार करने के �लए 
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मlं`-प रषK क� सहायता हेत ुऔर, यQद स)म *ा+धकार% धारा 12 के 

अधीन �वQहत समय-सीमा के भीतर-भीतर ऐसे आवेदन� पर �वचार करने 

और उनका ;नपटारा करने म� �वफल रहता है तो राज�थान �व+धय� के 

अधीन अपेX)त अन�ुाओं के �लए आवेदन� पर �वचार करने और उनका 

;नपटारा करने के �लए रा�य सश= त स�म;त का गठन कर सकेगी।  

(2)  रा�य सश= त स�म;त,  रयायत� देने के �लए आवेदन� का 

पर%)ण करेगी या Vकसी भी राज�थान �व+ध के उपबधं� से छूट या 

�श+थल%करण को मजंूर करेगी, �वभाग� क� Qट�प7णय� पर, यQद कोई ह�, 

�वचार करेगी, जहां भी आवmयक हो वहां �व;नधानकता.ओं के साथ �वचार 

�वमश. करेगी और मlं`-प रषK को �सफा रश� करेगी। मlं`-प रषK को 

�सफा रश� *�ततु करने क� समय-सीमा ऐसी होगी जो धारा 12 के 

अधीन �वQहत क� जाये। 

(3)  यQद स)म *ा+धकार% धारा 12 के अधीन �वQहत समय-सीमा 

के भीतर-भीतर ऐसे आवेदन� पर �वचार करने और उनका ;नपटारा करने 

म� �वफल रहता है तो सरकार, अ+धसचूना Kवारा, राज�थान �व+धय� के 

अधीन अपेX)त अन�ुा के �लए आवेदन� पर �वचार करने और उनका 

;नपटारा करने के �लए *�येक िजले के �लए एक िजला सश= त स�म;त 

गQठत कर सकेगी।  

(4)  यQद स)म *ा+धकार% धारा 12 के अधीन �वQहत समय-सीमा 

के भीतर-भीतर ऐसे आवेदन� पर काय.वाह% करने और उनका ;नपटारा 

करने म� �वफल रहता है तो Vकसी राज�थान �व+ध म� अतं�व.gट Vकसी 

बात के होत े हुए भी, रा�य सश= त स�म;त या, यथाि�थ;त, िजला 

सश= त स�म;त को, राज�थान �व+ध के अधीन अन�ुा के �लए आवेदन� 

पर �वचार करने और उनका ;नपटारा करने क� शि=त होगी। इस 

*योजन के �लए, ऐसी �व+ध म� स)म *ा+धकार% के *;त ;नदWश का अथ., 

रा�य सश= त स�म;त या, यथाि�थ;त, िजला सश= त स�म;त के *;त 

;नदWश को सिEम�लत करत ेहुए लगाया जायेगा: 
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पर�त ुजहां स�म;त बठैक करने म� या आवेदन पर तरु�त �वचार 

करने म� अ�यथा असमथ. है, वहां सबं+ंधत स�म;त का अnय), लेखब# 

कारण� से, आवेदन को �व;निmचत कर सकेगा और क� गयी कार.वाई क� 

 रपोट. स�म;त क� आगामी बठैक म� उसको *�ततु कर सकेगा और 

स�म;त के Vकसी �व;नm चय के अnयधीन रहत े हुए, ऐसे आवेदन पर 

अnय) का �व;नm चय, सभी *योजन� के �लए, इस धारा के अधीन 

सबं+ंधत स�म;त का �व;नm चय समझा जायेगा। 

(5) रा�य सश= त स�म;त और िजला सश= त स�म;त को ऐसे 

अ�य कृ�य, जो �वQहत Vकये जाय�, समनदेु�शत Vकये जा सक� गे।  

(6)  जहां उप-धारा (4) के अधीन रा�य सश= त स�म;त या िजला 

सश= त स�म;तय� म� से Vकसी भी स�म;त Kवारा अन�ुा जार% क� जाती 

है, वहां रा�य सश= त स�म;त या, यथाि�थ;त, िजला सश= त स�म;त, 

उस सबं+ंधत स)म *ा+धकार%, जो धारा 12 के अधीन �वQहत समय-

सीमा के भीतर-भीतर आवेदन का ;नपटारा करने म� �वफल रहा है, के 

�वo# सम+ुचत कार.वाई के �लए सरकार को �सफा रश कर सकेगी। 

4. Jव�नधान सवंध�न Lयरूो क� घोषणा.-�वKयमान �व;नधान 

सवंध.न Zयरूो, जो राज�थान सोसाइट% रिज�j%करण अ+ध;नयम, 1958 

(1958 का अ+ध;नयम स.ं 28) के अधीन रिज�j%कृत एक सोसाइट% है, 

इस अ+ध;नयम के *योजन� के �लए �व;नधान सवंध.न Zयरूो होगा।  

5. नोडल एजQसी.-(1) �व;नधान सवंध.न Zयरूो, रा�य सश= त 

स�म;त के �लए नोडल एज�सी होगा। 

(2) िजला उKयोग के�s, िजला सश= त स�म;त के �लए नोडल 

एज�सी होगा। 

6. नोडल एजQसी क� शिBतयां और कृHय.-सरकार और रा�य 

सश= त स�म;त या, यथाि�थ;त, िजला सश= त स�म;त के अधी)ण, 

;नदेशन और ;नयं̀ ण के अnयधीन रहत ेहुए नोडल एज�सी क� शि=तया ं

और कृ�य ;नEन�ल7खत ह�गे:-  

(i) आवेदन *Uप� को पणू. करने म� �व;नधानकता.ओं क� 

सहायता करना, पणू. Vकये गये आवेदन� को अ�भ�वीकृत 

करना और ऐसे आवेदन को धारा 12 के अधीन �वQहत 



57 ¼6½        jktLFkku jkt&i=] ekpZ 27] 2011        Hkkx 4 ¼d½ 

6 

समय सीमा के भीतर-भीतर काय.वाह% करने और उनके 

;नपटारे के �लए सबं+ंधत स)म *ा+धका रय� को अ_े�षत 

करना; 

(ii) आवेदन� क� *ाि�थ;त मानीटर करना और आवेदन� क� 

*ाि�थ;त क�  रपोट. को रा�य सश= त स�म;त या, 

यथाि�थ;त, िजला सश= त स�म;त के सम) रखना;  

(iii) जहां सबं+ंधत स)म *ा+धकार% धारा 12 के अधीन �वQहत 

समय-सीमा के भीतर-भीतर आवेदन पर �वचार करने और 

उसका ;नपटारा करने म� �वफल रहा है, वहां �व;नधानकता. 

के आवेदन को रा�य सश= त स�म;त या, यथाि�थ;त, िजला 

सश= त स�म;त के सम) उसके �व;नm चय के �लए रखना; 

(iv) धारा 11 म� यथा उि6ल7खत �श+थल%करण�, छूट� और 

 रयायत� के �लए �व;नधानकता. से आवेदन *ा�त करना;  

(v) धारा 11 म� यथा उि6ल7खत �श+थल%करण�, छूट� और 

 रयायत� के �लए �व;नधानकता. से *ा�त आवेदन� पर 

सबं+ंधत �वभाग� या *ा+धका रय� क� Qट�प7णयां *ा�त करना; 

(vi) सबं+ंधत �वभाग या *ा+धकार% क� Qट�प7णया,ं यQद कोई ह�, 

को धारा 12 के अधीन �वQहत समय-सीमा के भीतर-भीतर 

रा�य सश= त स�म;त को *�ततु करना; 

(vii) यQद �वQहत समय-सीमा म� सबं+ंधत �वभाग या *ा+धका रय� 

से कोई भी Qट�पणी *ा�त न हो तो धारा 11 म� यथा 

उि6ल7खत �श+थल%करण�, छूट� और  रयायत� के �लए 

�व;नधानकता. से *ा�त आवेदन को धारा 12 के अधीन �वQहत 

समय-सीमा के भीतर-भीतर, रा�य सश= त स�म;त के सम) 

*�ततु करना।  

7. सबं�ंधत Jवभाग या 1ा�धकार� क� बाUयताएं.-(1) स)म 

*ा+धकार%, धारा 6 के खtड (i) के अधीन नोडल एज�सी Kवारा उसको 
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अ_े�षत Vकये गये आवेदन पर धारा 12 के अधीन �वQहत समय-सीमा के 

भीतर-भीतर �वचार करेगा और उसका ;नपटारा करेगा।  

(2) सबं+ंधत �वभाग या *ा+धकार%, �वQहत समय-सीमा के 

भीतर-भीतर, धारा 6 के खtड (v) के अधीन नोडल एज�सी Kवारा चाह% 

गयी Qट�प7णयां उपलZध करायेगा, और, यQद सबं+ंधत �वभाग या 

*ा+धकार%, �वQहत समय-सीमा के भीतर-भीतर Qट�प7णयां उपलZध कराने 

म� �वफल रहता है तो यह समझा जायेगा Vक धारा 11 म� यथा 

उि6ल7खत अnयपेX)त �श+थल%करण�, छूट� और  रयायत� के सबंधं म� 

सबं+ंधत �वभाग या *ा+धकार% का कोई आ)ेप या सझुाव नह%ं है। 

8. आवेदन का 1Yप.-(1) सरकार, या तो भौ;तक या 

इले=jो;नक Uप �वधान म�, एक ऐसा आवेदन *Uप �वQहत करने के �लए 

स)म होगी जो-  

(क) के�s%य �व+धय� के अधीन *Uप�; और  

(ख) राज�थान �व+धय� के अधीन �वKयमान *Uप� या 

�वKयमान *Uप� के �थान पर नये *Uप� या उपांत रत 

*Uप�  

से �मलकर बनेगा।    

(2) सभी सबं+ंधत �वभाग या *ा+धकार% काय.वाह% करने के �लए 

और अपेX)त अन�ुा जार% करने के �लए ऐसा आवेदन *Uप �वीकार 

कर�गे।  

(3) *�येक �व;नधानकता., नोडल एज�सी को आवेदन *Uप 

*�ततु करत े समय, ऐसे �वQहत *Uप म�, एक ‘�व-*माणन’, यह 

*मा7णत करत े हुए देगा Vक वह ससुगंत �व+धय� के लाग ू होने योxय 

उपबधं� का अनपुालन करेगा। �व;नधानकता. Kवारा Qदया गया �व-

*माणन अन�ुा जार% करने और मजंूर करने के *योजन के �लए स)म 

*ा+धकार% Kवारा �वीकार Vकया जायेगा।  
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9.  आवेदन का फाइल ]कया जाना.-(1) अन�ुाओं के �लए 

सभी आवेदन �वQहत र%;त म� धारा 5 क� उप-धारा (1) और (2) म� 

उि6ल7खत नोडल एज�सी को *�ततु Vकये जाय�गे।   

(2) धारा 11 म� यथा उपब+ंधत अनकूु�लत पकेैज,  रयायत�, छूट� 

या �श+थल%करण *ा�त करने के *योजन के �लए आवेदन धारा 5 क� 

उप-धारा (1) म� उि6ल7खत नोडल एज�सी को *�ततु Vकया जायेगा। 

(3) उप-धारा (1) और (2) के अधीन आवेदन ऐसे *Uप म� 

और ऐसी फ�स के साथ होगा, जो �वQहत क� जाये।  

10. अ�त<रBत सचूना मगंाने क� स7म 1ा�धकार� क� शिBत.-

(1) अन�ुाओं के �लए आवेदन *ा�त होने पर स)म *ा+धकार% को 

आवेदक से, यQद अपेX)त हो तो अ;त र=त सचूना *ा�त करने क� 

शि=तयां ह�गी: 

पर�त ुइस धारा के अधीन अ;त र=त सचूना केवल एक बार ह% 

अnयपेX)त क� जा सकेगी और अnयपे)ा-प` नोडल एज�सी के माnयम 

से भेजा जायेगा। 

(2) आवेदक अपेX)त सचूना सEबि�धत नोडल एज�सी को देगा।  

(3) स)म *ा+धकार%, आवेदन को कारण� सQहत मजंरू करने या 

नामजंूर करने के पm चात ् अपने आदेश सEबि�धत �व;नधानकता. को 

भेजेगा और उनक� एक *;त सEबि�धत नोडल एज�सी को पgृठांVकत 

करेगा। 

11. अनकूुCलत पकेैज_, <रयायत_, छूट_ या Cश�थल�करण_ क� 

मजंूर�.-जहां सरकार या उसके अधीन�थ कोई भी अ�य *ा+धकार% ऐसे 

अनकूु�लत पकेैज,  रयायत�, छूट� या �श+थल%करण मजंूर करने के �लए 

Vकसी भी राज�थान �व+ध के अधीन सश= त Vकया गया हो, वहां सरकार, 

रा�य म� �व;नधान को सकुर बनाने क� yिgट से, ऐसी शतz के अnयधीन 

रहत े हुए, जो वह ठ{क समझ,े रा�य म� Vकसी उKयम या उKयम� के 

*वग. को अनकूु�लत पकेैज,  रयायत�, छूट� या �श+थल%करण मजंूर कर 

सकेगी। 
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12. आवेदन_ पर काय�वाह� करने के Cलए समय-सीमाएं.-(1) 

त�समय *व�ृत Vकसी राज�थान �व+ध, नी;त या आदेश� म� अतं�व.gट 

Vकसी बात के होत ेहुए भी सरकार, स)म *ा+धकार% Kवारा आवेदन� पर 

काय.वाह% करने और उनका ;नपटारा करने के �लए समय-सीमा �वQहत 

कर सकेगी। 

(2) सरकार, नोडल एज�सी के �लए आवेदन पर काय.वाह% करने 

और स)म *ा+धकार%, सबं+ंधत �वभाग या *ा+धकार% से Qट�प7णय� के 

�लए और उनको रा�य सश= त स�म;त या, यथाि�थ;त, िजला सश= त 

स�म;त को *�ततु करने के �लए समय-सीमा �वQहत कर सकेगी।  

(3) सरकार, रा�य सश= त स�म;त के �लए, इसक� �सफा रश� 

मlं`-प रषK को *�ततु करने के �लए समय-सीमा �वQहत कर सकेगी।  
 

13. अपील.-कोई भी �व;नधानकता.– 

(i) स)म *ा+धकार% के आदेश� से dय+थत होने पर रा�य 

सश= त स�म;त को; 

(ii) िजला सश= त स�म;त के आदेश� से dय+थत होने पर 

रा�य सश= त स�म;त को; 

(iii) रा�य सश= त स�म;त के आदेश� से dय+थत होने पर 

सरकार को,- 

अपील Vकये जाने वाले आदेश क� �व;नधानकता. Kवारा *ाि�त क� तार%ख 

से तीस Qदवस के भीतर-भीतर अपील कर सकेगा। 

 14. पनुर�7ण.-(1) Vकसी राज�थान �व+ध म� अ�त�व.gट Vकसी 

बात के होने पर भी सरकार, या तो �व*ेरणा से या उसको इस ;न�म�त 

Vकये गये आवेदन पर, Vकसी भी स)म *ा+धकार% या रा�य सश= त 

स�म;त या Vकसी िजला सश= त स�म;त के सम) क� Vकसी भी काय.वाह% 

का अ�भलेख मगंवा सकेगी और उसम� क� काय.वाQहय� या उसम� पा रत 

आदेश� के औ+च�य का पर%)ण कर सकेगी ताVक यह स;ुनिmचत Vकया 

जा सके Vक आदेश लोकनी;त के �वo# नह%ं हb, न ह% �व+ध के उपबधं� 

के �वo# हb और उनम� अन�ुाओं के �लए आवेदन के नामजंूर Vकये जाने 

के मामल� म�, इस *कार पनुर%X)त Vकये जाने वाले आदेश� के जार% होने 
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के एक वष. के भीतर-भीतर और अन�ुाओं क� मजंूर% के मामल� म� तीन 

मास के भीतर-भीतर, ऐसे आदेश कर सकेगी, जो वह ठ{क समझे।  

 (2) इस धारा के अधीन सरकार Kवारा जार% Vकये गये आदेश 

अ;ंतम ह�गे और सम�त सबं+ंधत� पर बाnयकार% ह�गे।  

 15. रा)य सशB त सCम�त और िजला सशB त सCम�त क� 

अ�धका<रता.-�व;नधान का वह वग., िजसके �लए, या �व;नधान क� वे 

सीमाएं, जहां तक, रा�य सश= त स�म;त या Vकसी िजला सश= त स�म;त 

को धारा 3 के अधीन अन�ुा के �लए आवेदन� पर �वचार करने और उनका 

;नपटारा करने क� अ+धका रता होगी, ऐसी ह�गी जो �वQहत क� जाय�। 

 16. सदभावपवू�क क� गयी कार�वाई के Cलए संर7ण.-रा�य सश= त 

स�म;त या िजला सश= त स�म;त के अnय) या अ�य सद�य� या ऐसी 

स�म;त के ;नदेश के अधीन काय. करने वाले सरकार के Vकसी कम.चार% के 

�वo# ऎसी Vकसी बात के सबंधं म� कोई वाद, अ�भयोजन या �व+धक 

काय.वाQहयां नह%ं ह�गी जो इस अ+ध;नयम या तदधीन बनाये गये Vक�ह%ं 

;नयम� के अधीन सदभावपवू.क क� जाये या क� जाने के �लए आश;यत हो।  

 17. गोपनीयता.-सरकार क� कोई भी एज�ेसी या *ा+धकार%, या 

कोई भी �थानीय *ा+धकार% िजसम� उसके अधीन के कृ�यकार% 

सिEम�लत हb, �व;नधानकता. क� Vकसी बौ�#क सपंि�त क� }ेणी म� आने 

वाल% Vकसी भी सचूना को ऐसे �व;नधानकता. क� सहम;त के lबना Vकसी 

अ�य �व;नधानकता. या सEयक् Uप से *ा+धकृत न Vकये गये Vकसी भी 

dयि=त को *कट नह%ं करेगाः 

 पर�त ुरा�य म� Vकये गये �व;नधान के ;नबधंन� और शतz तथा 

सरकार या उसक� Vक�ह%ं भी एजेि�सय� या *ा+धका रय� म� से Vकसी के 

Kवारा, या Vकसी भी �थानीय *ा+धकार% Kवारा �व;नधानकता. को उपलZध 

करायी गयी स�ुवधाएं, यQद कोई ह�, के सEब�ध म� सम�त सचूना 

सरकार Kवारा जनता को सचूना के �लए अ+धस+ूचत क� जायेगी। 

 18. अतंःकाल�न उपबधं.-इस अ+ध;नयम के उपबधं ऐसे सभी 

�व;नधान *�ताव� पर लाग ूह�गे जो इस अ+ध;नयम के *ारEभ क� तार%ख 

को सरकार या उसक� एजेि�सय�, *ा+धका रय� या उपaम� म� से Vकसी के 
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�वचाराधीन रहे हb, यQद सEबि�धत �व;नधानकता. �वQहत *Uप और र%;त 

म� नोडल एजे�सी को आवेदन *�ततु करके ऐसा �वक6प देता है। 

 19. अ�ध�नयम का अdय Jव�धय_ पर अUयारोह� होना.-इस 

अ+ध;नयम म� यथा अ�यथा उपबि�धत के �सवाय, इस अ+ध;नयम के 

उपबधं, त�समय *व�ृत Vकसी भी अ�य राज�थान �व+ध, या ऐसी Vकसी 

�व+ध के आधार पर *भाव रखने वाल% Vकसी UQढ़ या *था या Vकसी 

�लखत म� अ�त�व.gट उससे असगंत Vकसी बात के होने पर भी, 

अnयारोह% *भाव रख�गे। 

 20. क.ठनाई के �नराकरण क� शिBत.-(1) यQद इस अ+ध;नयम 

के उपबधं� को काया.ि�वत करने म� कोई कQठनाई उ�प�न हो तो सरकार, 

राजप` म� *का�शत आदेश Kवारा, ऐसे उपबधं कर सकेगी जो इस 

अ+ध;नयम के उपबधं� से असगंत न ह� और जो उसे ऎसी कQठनाई का 

;नराकरण करने के �लए आवmयक या समीचीन *तीत ह�: 

 पर�त ु इस धारा के अधीन कोई भी आदेश इस अ+ध;नयम के 

*ारEभ से दो वष. क� कालाव+ध क� समाि�त के पm चात ् नह%ं Vकया 

जायेगा। 

 (2)  इस धारा के अधीन Vकया गया *�येक आदेश उसके इस 

*कार Vकये जाने के पm चात,् यथाश=य शी�, रा�य �वधान-मtडल के 

सदन के सम) रखा जायेगा। 

 21. �नयम बनाने क� शिBत.-(1) सरकार, साधारणतया इस 

अ+ध;नयम के *योजन� को काया.ि�वत करने के �लए, अ+धसचूना Kवारा, 

;नयम बना सकेगी।  

(2)  इस अ+ध;नयम के अधीन बनाये गये सम�त ;नयम, उनके 

इस *कार बनाये जाने के पm चात,् यथाश=य शी�, रा�य �वधान-मtडल 

के सदन के सम), जब वह स` म� हो, चौदह Qदन से अ�यनू क� 

कालाव+ध के �लए, जो एक स` म� या दो उ�तरो�तर स`� म� समा�वgट 

हो सकेगी, रखे जाय�गे और यQद, उस स` क�, िजसम� वे इस *कार रख े

गये हb या ठ{क अगले स` क� समाि�त के पवू., रा�य �वधान-मtडल का 

सदन ऐसे Vक�ह%ं भी ;नयम� म� कोई भी उपा�तरण करता है या यह 

सकं6प करता है Vक ऐसे कोई ;नयम नह%ं बनाये जाने चाQहएं तो 
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त�पm चात ् ऐसे ;नयम केवल ऎसे उपांत रत Uप म� *भावी ह�गे या, 

यथाि�थ;त, उनका कोई *भाव नह%ं होगा, तथा�प, ऐसा कोई भी 

उपा�तरण या बा;तलकरण, उनके अधीन पवू. म� क� गयी Vकसी बात क� 

�व+धमा�यता पर *;तकूल *भाव नह%ं डालेगा।  

22. �नरसन और eयाविृHतयां.-(1) राज�थान उKयम एकल 7खड़क� 

सामL य.कार% और अन�ुापन अnयादेश, 2010 (2010 का अnयादेश    

स.ं 04) इसके Kवारा ;नर�सत Vकया जाता है।  

 (2) ऐसे ;नरसन के होत ेहुए भी, उ=त अnयादेश के अधीन क� 

गयी सम�त बात�, कार.वाइयां, जार% क� गयी अ+धसचूनाएं या Vकये गये 

आदेश इस अ+ध;नयम के अधीन Vकये गये समझ ेजाय�गे। 
 

सH य देव टाक, 

1मखु शासन स�चव। 
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LAW (LEGISLATIVE DRAFTING) DEPARTMENT 

(GROUP-II) 

NOTIFICATION 

Jaipur, March 27, 2011 

 No. F. 2 (14) Vidhi/2/2011.–In pursuance of Clause (3) of 

Article 348 of the Constitution of India, the Governor is pleased   

to authorise the publication in the Rajasthan Gazette of the following 

translation in the English language of the Rajasthan Udyam Ekal 

Khirki Samarthyakari Aur Anugyapan Adhiniyam, 2011 (2011 Ka 

Adhiniyam Sankhyank 7) :– 
 

(Authorised English Translation) 
 

 

THE RAJASTHAN ENTERPRISES SINGLE WINDOW 

ENABLING AND CLEARANCE ACT, 2011 

(Act No. 7 of 2011) 

[Received the assent of the Governor on the 25
th
 day of March, 2011] 

 

An 

Act 

to provide for accelerated and time-bound grant of various 

licences, permissions and approvals and to enable an alternative 

single window clearance mechanism to be triggered  in case of 

failure of competent authorities to act in time, to support an 

investor friendly environment in the State of Rajasthan and for 

matters connected therewith or incidental thereto. 
 

 Be it enacted by the Rajasthan State Legislature in the 

Sixty-second Year of the Republic of India, as follows:- 

  1. Short title, extent and commencement.-(1) This Act may 

be called the Rajasthan Enterprises Single Window Enabling and 

Clearance Act, 2011. 

 (2)  It extends to the whole of the State of Rajasthan. 

 (3) This section shall be deemed to have come into force on 

and from 26
th
  December, 2010 and other provisions of this Act 

shall come into force on such date as the Government may, by 
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notification, appoint and different dates may be appointed for 

different provisions, in or in relation to, different- 

(a)  districts in the State; and 

(b) format of the application form- 
 

and any reference in any such provision to the commencement of 

this Act shall be construed as a reference to the coming into force 

of that provision in such districts, or in relation to such format of 

the application form. 

 2. Definitions.-In this Act, unless the context otherwise 

requires,- 

(a) "Bureau of Investment Promotion" means the Bureau 

of Investment Promotion as declared under section 4; 

(b) "Competent Authority" means any department or 

agency of the Government, Local Authority, Statutory 

Body, State owned Corporation, Gram Panchayat, 

Municipality, or any other authority or Agency 

constituted or established under any Rajasthan law or 

under administrative control of the Government, which 

is entrusted with the powers and responsibilities to grant 

or issue permissions for setting up or commencement of 

operations of an enterprise in the State; 

(c) "District Empowered Committee" means the District 

Empowered Committee constituted under section 3; 

 (d) "enterprise" means an industrial undertaking or a 

business concern or any other establishment, by 

whatever name called, engaged in the manufacture or 

production of goods, in any manner, or engaged in 

providing or rendering of any service or services; 

(e) "Government" means the State Government of 

Rajasthan; 

(f)  "investor" means any person who invests capital in any 

new enterprise or in an existing enterprise for 

expanding, modernizing or diversifying for securing 

income or profit or common social good; 
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(g) "Nodal Agency" means the Nodal Agencies referred to 

in section 5; 

(h) "notification" means a notification published in the 

Rajasthan Gazette and the word 'notified' shall be 

construed accordingly; 

(i)   "permission" means grant or issue of permission,          

no-objection certificate, clearance, allotment, consent, 

approval, registration, enrolment, licence and the like, 

by any Competent Authority in connection with the 

setting up of an enterprise in the State of Rajasthan and 

shall include all such permissions as are required under 

any Rajasthan law until the enterprise commences its 

operation; 

(j) "prescribed" means prescribed by the rules made under 

this Act;  

(k) "State" means the State of Rajasthan; and  

(l) "State Empowered Committee" means the State 

Empowered Committee constituted under section 3. 
 

   3. Constitution, powers and functions of State Empowered 

Committee and District Empowered Committee.-(1) The 

Government may, by notification, constitute a State Empowered 

Committee to assist Council of Ministers in considering the 

proposals for benefits as mentioned  in section 11 for the purpose 

of promoting investment and for setting up of enterprises in the 

State and to consider and dispose of applications for permission 

required under Rajasthan laws in case the Competent Authority has 

failed to consider and dispose of such applications within the time 

limit prescribed under section 12. 
 

 (2) The State Empowered Committee shall examine the 

applications for giving concessions or grant exemption or 

relaxation from the provisions of any Rajasthan law, take into 

consideration the comments of the departments, if any, hold 
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discussions with the investors, wherever necessary and make 

recommendations to the Council of Ministers. The time limit for 

submitting recommendations to the Council of Ministers shall be 

such as may be prescribed under section 12.  
 

 (3) The Government may, by notification, constitute a 

District Empowered Committee for each district to consider and 

dispose of applications for permission required under Rajasthan 

laws in case the Competent Authority has failed to consider and 

dispose of such applications within the time limit prescribed under 

section 12. 
 

 (4) Notwithstanding anything contained in any Rajasthan 

law, the State Empowered Committee or, as the case may be, the 

District Empowered Committee shall, in case the Competent 

Authority has failed to process and dispose of such applications 

within the time limit prescribed under section 12, have the power 

to consider and dispose of applications for permission under any 

Rajasthan law. For this purpose, references to the Competent 

Authority in such law shall be construed as including reference to 

the State Empowered Committee or, as the case may be, the 

District Empowered Committee: 
 

 Provided that where the Committee is unable to meet or 

otherwise unable to consider the application immediately, the 

Chairperson of the concerned Committee may, for reasons to be 

recorded in writing, decide the application and report the action 

taken to the Committee in its next meeting and the decision of the 

Chairperson, subject to any decision of the Committee, on such 

application shall for all purposes be deemed to be the decision of 

concerned Committee under this section.  

 (5) The State Empowered Committee and the District 

Empowered Committee may be assigned such other functions as 

may be prescribed. 



Hkkx 4 ¼d½       jktLFkku jkt&i=] ekpZ 27] 2011         57 ¼17½ 

17 

 (6) Where permission is issued by State Empowered 

Committee or any of the District Empowered Committees under 

sub-section (4), State Empowered Committee or District 

Empowered Committee, as the case may be, may recommend to 

the Government for appropriate action against the concerned 

Competent Authority, which has failed to dispose of the 

application within the time limit prescribed under section 12. 

4. Declaration of Bureau of Investment Promotion.-The 

existing Bureau of Investment Promotion, a society registered 

under the provisions of the Rajasthan Societies Registration Act, 

1958 (Act No. 28 of 1958) shall be the Bureau of Investment 

Promotion for the purposes of this Act. 

 5. Nodal Agency.-(1) The Bureau of Investment Promotion 

shall be the Nodal Agency for the State Empowered Committee. 
 

 (2) The District Industries Centre shall be the Nodal 

Agency for the District Empowered Committee.  

 6.  Powers and functions of Nodal Agency.-Subject to the 

superintendence, direction and control of the Government and the 

State Empowered Committee or the District Empowered 

Committee,  as the case may be,  the powers and functions of the 

Nodal Agency shall be as follows:- 
 

(i) to assist the investors in completing the application 

forms, to acknowledge completed applications and 

forward such application to the concerned Competent 

Authorities for processing and disposal within the time 

limit prescribed under section 12; 

(ii) to monitor the status of applications and place the 

report of the status of applications before the State 

Empowered Committee or the District Empowered 

Committee, as the case may be; 

(iii) to place the application of the investor before the State 

Empowered Committee or the District Empowered 
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Committee, as the case may be, for its decision, where 

the concerned Competent Authority has failed to 

consider and dispose of the application within the time 

limit prescribed under section 12;  

(iv) to receive applications for relaxations, exemptions and 

concessions as mentioned in section 11 from the 

investor; 

(v) to seek comments of the concerned departments or 

authorities on the application for relaxations, 

exemptions and concessions as mentioned in section 11 

received from the investor; 

(vi) to submit the comments of the concerned department 

or authority, if any, to the State Empowered 

Committee within the time limit prescribed under 

section 12; 
 

(vii) to submit the application for relaxations, exemptions 

and concessions as mentioned in section 11, received 

from the investor to the State Empowered Committee 

within the time limit prescribed under section 12, in 

case no comments are received from the concerned 

department or authorities in the prescribed time limit. 
 

7. Obligations of concerned department or authority.-(1) The 

Competent Authority shall consider and dispose of the application 

forwarded to it by the Nodal Agency under clause (i) of section 6 

within the time limit prescribed under section 12. 
 

 (2) The concerned department or authority shall provide 

comments sought by the Nodal Agency under clause (v) of section 

6, within the prescribed time limit, and, if the concerned 

department or authority fails to provide comments within the 

prescribed time limit, it shall be deemed that the concerned 

department or authority has no objection or suggestion regarding 
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the requisite relaxations, exemptions and concessions as mentioned 

in section 11.  

 8. Application form.-(1) The Government shall be 

competent to prescribe an application form, either in physical or 

electronic format, which may consist of- 

(a)  forms under Central laws ; and  

(b) existing forms or new forms in lieu of existing forms or 

modified forms under Rajasthan laws. 
 

 (2) All departments or authorities concerned shall accept 

such application form for processing and issue of required 

permission. 
 

 (3) Every investor shall furnish a 'Self Certification', in the 

prescribed form, at the time of submitting application form to the 

Nodal Agency, certifying that he shall comply with the applicable 

provisions of the relevant laws. The Self Certification furnished by 

the investor shall be accepted by the Competent Authority for the 

purpose of issuing and granting permission. 
  

 9. Filing of application.-(1) All applications for 

permissions shall be submitted in the prescribed manner to the 

Nodal Agency mentioned in sub-sections (1) and (2) of section 5. 

 (2) For the purpose of availing customized packages, 

concessions, exemptions or relaxations as provided in section 11, 

the application shall be submitted to the Nodal Agency mentioned 

in sub-section (1) of section 5. 

 (3) The application under sub-section (1) and (2) shall be in 

such form and be accompanied with such fees as may be 

prescribed. 
 

 10. Power of Competent Authority to call for additional 

information.-(1) On receipt of an application for permissions, the 

Competent Authority shall have powers to obtain additional 

information, if required, from the applicant: 
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Provided that the additional information under this section 

shall be requisitioned only once and requisition letter shall be sent 

through the Nodal Agency. 
 

 (2) The applicant shall furnish the required information to 

the concerned Nodal Agency. 
 

 (3) The Competent Authority shall, after sanctioning or 

rejecting, with reasons, the application, send its orders to the 

concerned investor and endorse a copy thereof to the concerned 

Nodal Agency. 
 

 11. Grant of customized packages, concessions, 

exemptions or relaxations.-The Government may, with a view to 

facilitate investment in the State, grant customized packages, 

concessions, exemptions or relaxations to any enterprise or 

category of enterprises in the State, subject to such conditions as it 

may deem fit, where the Government, or any other authority 

subordinate to it, is empowered under any Rajasthan Law to grant 

such customized packages, concessions, exemptions or relaxations. 
 

12. Time limits for processing of applications.-(1) 

Notwithstanding anything contained in any Rajasthan law, policy 

or orders for the time being in force, the Government may 

prescribe time limit for processing and disposal of applications by 

the Competent Authority. 
 

 (2) The Government may prescribe time limit for Nodal 

Agency to process the application and the comments from the 

Competent Authority, concerned department or authority, and 

submissions of the same to the State Empowered Committee and 

District Empowered Committee, as the case may be. 
 

 (3) The Government may prescribe time limit for the State 

Empowered Committee for submitting its recommendations to the 

Council of Ministers. 
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 13. Appeal.-Any investor aggrieved by the orders of – 
 

(i) the Competent Authority may appeal to the State 

Empowered Committee; 

(ii) the District Empowered Committee may appeal to 

the State Empowered Committee; 

(iii) the State Empowered Committee may appeal to the  

Government,- 
 

within thirty days from the date of the receipt by the investor of the 

order appealed against. 
 

14. Revision.- (1) Notwithstanding anything contained in 

any Rajasthan law, the Government may, either suo motu or on an 

application made to it in this behalf, call for the record of any 

proceeding before any Competent Authority or the State 

Empowered Committee or a District Empowered Committee and 

examine the propriety of the proceedings or orders passed therein 

so as to ensure that the orders are not against public policy nor 

against the provisions of law and make therein such orders as it 

may think fit within one year of  issuance of the orders being so 

revised in cases of rejection of  the application for permissions and 

within three months in cases of grant of permissions . 
 

 (2) The orders passed by the Government under this section 

shall be final and shall be binding on all concerned. 
 

 15. Jurisdiction of the State Empowered Committee and 

the District Empowered Committee.-The class of investment for 

which or investment limits up to which the State Empowered 

Committee or a District Empowered Committee shall have 

jurisdiction to consider and dispose of applications for permission 

under section 3 shall be such as may be prescribed.  
 

 16. Protection of action taken in good faith.-No suit, 

prosecution or legal proceedings shall lie against the Chairperson 

or other members of State Empowered Committee or District 
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Empowered Committee or any employee of the Government acting 

under the direction of such committee in respect of anything 

which, in good faith, is done or intended to be done under this Act 

or any rules made thereunder. 

 17. Confidentiality.-No agency or authority of the 

Government or, any local authority, including any functionaries 

thereunder, shall disclose to any other investor or to a person not 

duly authorized, any information forming the intellectual property 

of the investor without the consent of such investor: 

        Provided that all information in respect of the terms and 

conditions of the investment made in the State and the facilities, if 

any, provided to the investor by the Government or any of its 

agencies or authorities, or by any local authority, shall be notified 

by the Government for information of the public. 
 

 18. Transitional provisions.-The provisions of this Act 

shall apply to all investment proposals that have been under 

consideration of the Government or any of its agencies, authorities 

or undertakings on the date of commencement of this Act, if the 

concerned investor so opts by submitting  an application  to the 

Nodal Agency in the prescribed form and manner. 
 

 19. Act to override other laws.-Save as otherwise 

provided in this Act, the provisions of this Act shall have 

overriding effect, notwithstanding anything inconsistent therewith 

contained in any other Rajasthan law, for the time being in force, 

or any custom or usage or any instrument having effect by virtue of 

any such law. 
 

 20. Power to remove difficulty.-(1) If any difficulty arises 

in giving  effect to the provisions of this Act, the  Government 

may, by order published in the Official Gazette, make provisions, 

not inconsistent with the provisions of this Act, as  appears to it to 

be necessary or expedient for removing the difficulty: 
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Provided that no order under this section shall be made 

after the expiry of a period of two years from the commencement 

of this Act. 

(2) Every order made under this section shall be laid, as 

soon as may be, after it is made, before the House of the State 

Legislature. 

 21. Power to make rules.-(1) The Government may, by 

notification, make rules generally for carrying out the purposes of 

this Act. 

 (2) All rules made under this Act shall be laid, as soon as 

may be after they are so made, before the House of the State 

Legislature, while it is in session, for a period of not less than 

fourteen days, which may be comprised in one session or in two 

successive sessions and, if before the expiry of the session in 

which they are so laid or of the session immediately following, the 

House of the State Legislature makes any modification in any of 

such rules or resolves that any such rule should not be made, such 

rule shall thereafter have effect only in such modified form or be of 

no effect, as the case may be, so however that any modification or 

annulment shall be without prejudice to the validity of anything 

previously done thereunder. 

 22. Repeal and savings.-(1) The Rajasthan Enterprises 

Single Window Enabling and Clearance Ordinance, 2010 

(Ordinance No. 04 of 2010) is hereby repealed. 

 (2) Notwithstanding such repeal, all things done, actions 

taken, notification issued or orders made under the said Ordinance 

shall be deemed to have been done, taken, issued or made under 

this Act. 
 

lR; nso VklR; nso VklR; nso VklR; nso Vkd]d]d]d]    
Principal Secretary to the Government. 

 

_________ 
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Government Central Press, Jaipur. 
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जा।ेगी और विद्।डान र िशभव‍।जकत ''सांबांधित विभाग ।ा प्राधिकारी का'' के स्‍थान र पर 

िशभव‍।जकत ''सरकार के सांबांधित विभाग ।ा पररकरण का'' प्रयतस्‍थावपत की जा।ेगी  
7. 2011 के राजस््‍थान अधिननयम स.ं 7 की िारा 8 का संशोिन.- डकू िधियन र।ड की िारा 8 की उप-

िारा (2) डें, विद्।डान र िशभव‍।जकत ''सभी सांबांधित विभाग ।ा प्राधिकारी'' के स्‍थान र पर िशभव‍।जकत ''सरकार 

के सभी सांबांधित विभाग ।ा पररकरण'' प्रयतस्‍थावपत की जा।ेगी  
8. 2011 के राजस््‍थान अधिननयम स.ं 7 की िारा 10 का सशंोिन.- डकू िधियन र।ड की िारा 10 डें,-  

(i) उप-िारा (1) डें, विद्।डान र परन‍तकु के स्‍थान र पर यन रम्‍न रशकखित प्रयतस्‍थावपत कक।ा जा।ेगा, 
िथावत:्-  

''परन‍त ुइस िारा के ििीन र ियतररक‍त सचून रा केिक एक बार ही िध‍।पेक्षक्षत की 
जा।ेगी  जजका सशक‍त सशडयत की िधिकाररता के ििीन र आने र िाके डाडकों की दशा डें, 
ऐसा िध‍।पेक्षा-पत्र केिक न रो क एजेंसी के डाध‍।ड से भेजा जा।ेगा ''; और 

(ii) उप-िारा (3) डें, विद्।डान र िशभव‍।जकत ''न रो क एजेंसी'' के पश‍चात ् और विद्।डान र 

िशभव‍।जकत ''को पषृ‍िाांककत करेगा'' से पिूव, िशभव‍।जकत ''।ा सरकार के सांबांधित विभाग ।ा, 
।थाजस्थयत, पररकरण'' िांत:स्‍थावपत की जा।ेगी    

9. 2011 के राजस््‍थान अधिननयम स.ं 7 की िारा 12 का सशंोिन.- डकू िधियन र।ड की िारा 12 डें,-  
(i) उप-िारा (2) डें, विद्।डान र िशभव‍।जकत ''सांबांधित विभाग ।ा प्राधिकारी'' के स्‍थान र पर 

िशभव‍।जकत ''सरकार के सांबांधित विभाग ।ा पररकरण'' प्रयतस्‍थावपत की जा।ेगी; और  
(ii) उप-िारा (3) डें, विद्।डान र िशभव‍।जकत ''डांत्रत्र-पररषद्'' के स्‍थान र पर शब‍द ''बो व'' प्रयतस्‍थावपत 

कक।ा जा।ेगा    
10. 2011 के राजस््‍थान अधिननयम स.ं 7 की िारा 16 का सशंोिन.- डकू िधियन र।ड की िारा 16 डें, 

विद्।डान र िशभव‍।जकत ''राज‍। सशक‍त सशडयत'' के स्‍थान र पर िशभव‍।जकत ''बो व ।ा राज‍। सशक‍त सशडयत'' 

प्रयतस्‍थावपत की जा।ेगी  
   

विन रोद कुडार भारिान री,  
प्रमिु शासन सधचि। 

 

LAW (LEGISLATIVE DRAFTING) DEPARTMENT 

(GROUP-II) 

 

NOTIFICATION 

Jaipur, September 16, 2020 

No. F. 2(36)Vidhi/2/2020.- In pursuance of Clause (3) of Article 348 of the 

Constitution of India, the Governor is pleased to authorise the publication in the Rajasthan 

Gazette of the following translation in the English language of Rajasthan  Udyam  Ekal 

Khirki  Samarthyakari  Aur  Anugyapan (Sanshodhan) Adhiniyam, 2020 (2020 Ka 

Adhiniyam Sankhyank 22) :-      
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(Authorised English Translation) 

THE RAJASTHAN ENTERPRISES SINGLE WINDOW ENABLING AND 

CLEARANCE (AMENDMENT) ACT, 2020 

 (Act No. 22 of  2020) 

(Received the assent of the Governor on the 16th day of September, 2020) 

An 

Act 

to amend the Rajasthan Enterprises Single Window Enabling and Clearance Act, 2011. 

Be it enacted by the Rajasthan State Legislature in the Seventy-first Year of the 

Republic of India, as follows:- 

1. Short title and commencement.- (1) This Act may be called the Rajasthan 

Enterprises Single Window Enabling and Clearance (Amendment) Act, 2020. 

(2) It shall come into force at once. 

2. Amendment of section 2, Rajasthan Act No. 7 of 2011.- In section 2 of the 

Rajasthan Enterprises Single Window Enabling and Clearance Act, 2011 (Act No. 7 of 2011),  

hereinafter referred to as the principal Act,- 

(i) the existing clause (a) shall be renumbered as clause (aa) and before clause (aa) 

so renumbered, the following new clause shall be inserted, namely:- 

"(a) "Board" means the Board of Investment established and constituted under 

section 2-A;" ; 

(ii) after clause (aa) so renumbered and before the existing clause (b), the following 

new clause shall be inserted, namely:- 

"(aaa) "Commissioner" means the Commissioner (Investment and NRIs) of 

Bureau of Investment Promotion;"; 

(iii) for the existing clause (b), the following shall be substituted, namely:- 

“ (b) “Competent Authority” means- 

(i) in case, proposals falling under jurisdiction of District Empowered 

Committee, any department or agency of the Government, Local 

Authority, Statutory Body, State owned Corporation, Gram 

Panchayat, Municipality, or any other authority or Agency 

constituted or established under any Rajasthan law or under 

administrative control of the Government, which is entrusted with 

the powers and responsibilities to grant permission for setting up 

or commencement of operation of an enterprise in the State; and 

(ii) in case, proposals falling under jurisdiction of State Empowered 

Committee, the Commissioner and/or  officers of concerned 

departments/instrumentalities of the Government, deputed in the 

office of Bureau of Investment Promotion;”; and 
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(iv) after the existing clause (h) and before the existing clause (i), the following new 

clause shall be inserted, namely:- 

“(hh) “One Stop Shop” means the comprehensive and hassle free assistance 

provided by the Government or its instrumentalities under one roof 

through Nodal Agency to investor from the time he submits viable 

investment proposal falling under the jurisdiction of the State 

Empowered Committee, till the commencement of  operation of an 

enterprise;”. 

 3. Insertion of new sections 2-A, 2-B, 2-C, 2-D and 2-E, Rajasthan Act No. 7 of 

2011.- After the existing section 2 and before the existing section 3 of the principal Act, the 

following new sections shall be inserted, namely:- 

"2-A. Establishment and constitution of the Board.- (1) The Government 

shall establish and constitute a Board to be called the Board of Investment.  

  (2) The Board shall consist of the following, namely:-  

(i) the  Chief  Minister   Chairperson; 

(ii) the Minister in-charge of Industry  

Department 

  Vice-Chairperson; 

(iii) the Minister in-charge of Finance  

Department 

  Member; 

(iv) the  Chief  Secretary   Member; 

(v) the Secretary in-charge of the 

Department of  Industry  

  Member; 

(vi) the Secretary in-charge of the 

Department  of  Finance 

  Member; 

(vii) the  Commissioner  Member-Secretary. 

Explanation.- For the purpose of this sub-section, "Secretary in-charge" 

means the Secretary in-charge of a department and includes an Additional Chief 

Secretary and Principal Secretary when he is in-charge of a department. 

(3) The Minister in-charge and the Secretary in-charge of the concerned 

department(s) may be invited as special invitees in the meetings of the Board but they 

shall have no right to vote on any matter before the Board for decision.  

(4) The Board shall be the apex body for providing accelerated approvals and 

permissions to the investment proposals considered under section 3 and for all the 

matters related and incidental thereto industrial development and investment 

promotion for the State. 

(5) The Secretariat of the Board shall be Office of the Bureau of Investment 

Promotion at Jaipur. 

(6) The State Empowered Committee shall make its recommendations to the 

Board for taking decisions related to investment proposals falling under its 

jurisdiction.  



 भाग 4 (क) ‍‍‍‍‍‍‍‍‍‍‍‍‍‍‍‍‍राजस्‍थान र राज-पत्र, शसतम्‍बर‍1,, 2222       ‍‍‍      333                

2-B. Meeting of the Board.- (1) The Board shall hold its meeting on such date 

and at such time and place as it may determine.  

(2) The meetings of Board shall be presided over by the Chairperson. 

(3) The Board shall follow such rules of procedure while transacting business 

at its meetings as may be prescribed. 

2-C. Vacancies, etc. not to invalidate act or proceedings.- No act or 

proceedings of the Board shall be questioned or shall be invalidated merely on the 

ground of existence of any vacancy or defect in the constitution of the Board. 

2-D. Powers and functions of the Board.- The powers and functions of the 

Board shall be as follows:-  

(i) to consider, review, formulate and approve policies, programmes and 

schemes for promoting investment in the State in enterprises and 

infrastructure sector(s);  

(ii) to provide guidance and directions for making requisite modifications in 

the  policies, procedures and systems made to accelerate economic 

growth and development and employment generation in the State; 

(iii) to provide approval for customized packages, concessions, exemptions 

or relaxations and other benefits to the enterprises which are beyond the 

scope of policies of the Government by making requisite amendments 

therein; 

(iv) to consider and dispose of inter departmental issues pertaining to 

investment proposals; 

(v) to give directions, if necessary, to Bureau of Investment Promotion and 

also to the concerned departments or instrumentalities of the 

Government through Bureau of Investment Promotion to promote 

investment in the State from time to time; 

(vi) to consider, review and take decision on such matters as may be 

referred by the State Empowered Committee; and 

(vii) to exercise such powers and perform such functions as may be 

necessary for promoting investment and to generate opportunities of 

employment in the State. 

2-E. Disposal of Applications under One Stop Shop.- (1) All proposals 

falling under the jurisdiction of the State Empowered Committee shall be considered, 

examined and disposed of under One Stop Shop. 

(2) The Commissioner shall be administrative head of Nodal Agency 

mentioned in sub-section (1) of section 5 and shall be responsible for all affairs of the 

Nodal Agency.   

(3) The officers of the concerned departments or instrumentalities of the 

Government shall be deputed on part time basis in the office of Nodal Agency 

mentioned in sub-section (1) of section 5 for providing necessary approvals and 

clearances of their concerned departments or instrumentalities of the Government. 
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(4)  The officers so deputed in the office of Nodal Agency shall be responsible 

for disposal of proposals so received from the investors within the time prescribed 

under section 12 by taking necessary assistance from their concerned departments or 

instrumentalities of the Government, if required, and the same shall be submitted to 

the Commissioner and he shall, if required, coordinate with concerned department or 

instrumentality of the Government.  

(5) The Commissioner and/or officers so deputed, as the case may be, shall be 

empowered by the concerned departments including instrumentalities of the 

Government by delegating their powers for granting requisite approvals/permissions 

pertaining to their departments or instrumentalities of the Government, as the case 

may be, to the investment proposals by making necessary amendments in the State 

Acts and rules and regulations made thereunder to carry out the purposes of the Act.  

(6) The Commissioner shall, on behalf of the departments and 

instrumentalities of the Government concerned, exercise his powers, authenticate the 

documents and issue necessary orders and grant approvals/ permissions under his 

signatures, till the commencement of commercial production or operation of the 

enterprises concerned. 

(7) The Commissioner shall exercise supervision and control over, the officers 

and employees of the Bureau of Investment Promotion and, the officers so deputed on 

part time basis in the Bureau of Investment Promotion and he shall discharge other 

duties which are necessary to carry out the purposes of the Act.  

(8) Where the proposals so submitted for investment are not disposed of 

within the time limit prescribed under sub-section (4), they shall be referred to the 

State Empowered Committee.”. 

4. Amendment of section 3, Rajasthan Act No. 7 of 2011.- In section 3 of the 

principal Act,-  

(i) in sub-sections (1) and (2), for the existing expression "Council of Ministers" 

wherever occurring, the word "Board" shall be substituted; and 

(ii) in sub-section (2), for the existing word "departments", the expression 

“departments including instrumentalities of the Government” shall be 

substituted.  

5. Amendment of section 6, Rajasthan Act No. 7 of 2011.- In section 6 of the 

principal Act,- 

(i) in clause (v), for the existing expression “concerned departments or authorities”, 

the expression “departments or instrumentalities of the Government” shall be 

substituted;  

(ii) in clause (vi), for the existing expression “concerned department or authority”, the 

expression “department or instrumentality of the Government” shall be 

substituted;  
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(iii) in clause (vii), for the existing expression “concerned department or authorities in 

the prescribed time limit.”, the expression “department or instrumentalities of the 

Government in the prescribed time limit;” shall be substituted and after clause 

(vii) so amended, the following new clause shall be added, namely:- 

“(viii) to discharge such other functions or directions, as may be assigned/given 

by the Government or the Board and/or the State Empowered 

Committee, as the case may be, from time to time.”. 

6. Amendment of section 7, Rajasthan Act No. 7 of 2011.- In section 7 of the 

principal Act,- 

(i) in heading, for the existing expression “department or Authority”, the 

expression “department or instrumentality of the Government” shall be 

substituted; 

(ii) in sub-section (1), for the existing expression “Competent Authority”, the 

expression “department or instrumentality of the Government” shall be 

substituted; and 

(iii) in sub-section (2), for the existing expression "department or authority" 

wherever occurring, the expression "department or instrumentality of the 

Government" shall be substituted. 

7. Amendment of section 8, Rajasthan Act No. 7 of 2011.- In sub-section (2) of 

section 8 of the principal Act, for the existing expression "departments or authorities", the 

expression "departments or instrumentalities of the Government" shall be substituted.  

8. Amendment of section 10, Rajasthan Act No. 7 of 2011.- In section 10 of the 

principal Act,-  

(i) in sub-section (1), for the existing proviso, the following shall be substituted, 

namely:- 

“Provided that the additional information under this section shall be 

requisitioned only once. In case of matters falling under the jurisdiction of District 

Empowered Committee, such requisition letter shall be sent through the Nodal 

Agency only.”; and 

(ii) in sub-section (3), after the existing expression “Nodal Agency” and before the 

existing punctuation mark “.” appearing at the end, the expression “or the 

department or instrumentality of the Government concerned, as the case may be” 

shall be inserted.  

9. Amendment of section 12, Rajasthan Act No. 7 of 2011.- In section 12 of the 

principal Act,-  

(i) in sub-section (2), for existing expression "department or authority", the 

expression “department or instrumentality of the Government" shall be 

substituted; and  
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(ii) in sub-section (3), for the existing expression "Council of Ministers", the word 

"Board" shall be substituted. 

10. Amendment of section 16, Rajasthan Act No. 7 of 2011.- In section 16 of the 

principal Act, after the existing expression "Chairperson or other members of" and before the 

existing expression "State Empowered Committee", the expression "the Board or" shall be 

inserted. 

 

विन रोद‍कुडार‍भारिान री, 
Principal Secretary to the Government. 

 

 

                                                     राज््‍य्‍केन्‍रीय्‍मरुणालयप्‍जयपरु। 
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जा।ेगी और विद्।डान र िशभव‍।जकत ''सांबांधित विभाग ।ा प्राधिकारी का'' के स्‍थान र पर 

िशभव‍।जकत ''सरकार के सांबांधित विभाग ।ा पररकरण का'' प्रयतस्‍थावपत की जा।ेगी  
7. 2011 के राजस््‍थान अधिननयम स.ं 7 की िारा 8 का संशोिन.- डकू िधियन र।ड की िारा 8 की उप-

िारा (2) डें, विद्।डान र िशभव‍।जकत ''सभी सांबांधित विभाग ।ा प्राधिकारी'' के स्‍थान र पर िशभव‍।जकत ''सरकार 

के सभी सांबांधित विभाग ।ा पररकरण'' प्रयतस्‍थावपत की जा।ेगी  
8. 2011 के राजस््‍थान अधिननयम स.ं 7 की िारा 10 का सशंोिन.- डकू िधियन र।ड की िारा 10 डें,-  

(i) उप-िारा (1) डें, विद्।डान र परन‍तकु के स्‍थान र पर यन रम्‍न रशकखित प्रयतस्‍थावपत कक।ा जा।ेगा, 
िथावत:्-  

''परन‍त ुइस िारा के ििीन र ियतररक‍त सचून रा केिक एक बार ही िध‍।पेक्षक्षत की 
जा।ेगी  जजका सशक‍त सशडयत की िधिकाररता के ििीन र आने र िाके डाडकों की दशा डें, 
ऐसा िध‍।पेक्षा-पत्र केिक न रो क एजेंसी के डाध‍।ड से भेजा जा।ेगा ''; और 

(ii) उप-िारा (3) डें, विद्।डान र िशभव‍।जकत ''न रो क एजेंसी'' के पश‍चात ् और विद्।डान र 

िशभव‍।जकत ''को पषृ‍िाांककत करेगा'' से पिूव, िशभव‍।जकत ''।ा सरकार के सांबांधित विभाग ।ा, 
।थाजस्थयत, पररकरण'' िांत:स्‍थावपत की जा।ेगी    

9. 2011 के राजस््‍थान अधिननयम स.ं 7 की िारा 12 का सशंोिन.- डकू िधियन र।ड की िारा 12 डें,-  
(i) उप-िारा (2) डें, विद्।डान र िशभव‍।जकत ''सांबांधित विभाग ।ा प्राधिकारी'' के स्‍थान र पर 

िशभव‍।जकत ''सरकार के सांबांधित विभाग ।ा पररकरण'' प्रयतस्‍थावपत की जा।ेगी; और  
(ii) उप-िारा (3) डें, विद्।डान र िशभव‍।जकत ''डांत्रत्र-पररषद्'' के स्‍थान र पर शब‍द ''बो व'' प्रयतस्‍थावपत 

कक।ा जा।ेगा    
10. 2011 के राजस््‍थान अधिननयम स.ं 7 की िारा 16 का सशंोिन.- डकू िधियन र।ड की िारा 16 डें, 

विद्।डान र िशभव‍।जकत ''राज‍। सशक‍त सशडयत'' के स्‍थान र पर िशभव‍।जकत ''बो व ।ा राज‍। सशक‍त सशडयत'' 

प्रयतस्‍थावपत की जा।ेगी  
   

विन रोद कुडार भारिान री,  
प्रमिु शासन सधचि। 

 

LAW (LEGISLATIVE DRAFTING) DEPARTMENT 

(GROUP-II) 

 

NOTIFICATION 

Jaipur, September 16, 2020 

No. F. 2(36)Vidhi/2/2020.- In pursuance of Clause (3) of Article 348 of the 

Constitution of India, the Governor is pleased to authorise the publication in the Rajasthan 

Gazette of the following translation in the English language of Rajasthan  Udyam  Ekal 

Khirki  Samarthyakari  Aur  Anugyapan (Sanshodhan) Adhiniyam, 2020 (2020 Ka 

Adhiniyam Sankhyank 22) :-      
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(Authorised English Translation) 

THE RAJASTHAN ENTERPRISES SINGLE WINDOW ENABLING AND 

CLEARANCE (AMENDMENT) ACT, 2020 

 (Act No. 22 of  2020) 

(Received the assent of the Governor on the 16th day of September, 2020) 

An 

Act 

to amend the Rajasthan Enterprises Single Window Enabling and Clearance Act, 2011. 

Be it enacted by the Rajasthan State Legislature in the Seventy-first Year of the 

Republic of India, as follows:- 

1. Short title and commencement.- (1) This Act may be called the Rajasthan 

Enterprises Single Window Enabling and Clearance (Amendment) Act, 2020. 

(2) It shall come into force at once. 

2. Amendment of section 2, Rajasthan Act No. 7 of 2011.- In section 2 of the 

Rajasthan Enterprises Single Window Enabling and Clearance Act, 2011 (Act No. 7 of 2011),  

hereinafter referred to as the principal Act,- 

(i) the existing clause (a) shall be renumbered as clause (aa) and before clause (aa) 

so renumbered, the following new clause shall be inserted, namely:- 

"(a) "Board" means the Board of Investment established and constituted under 

section 2-A;" ; 

(ii) after clause (aa) so renumbered and before the existing clause (b), the following 

new clause shall be inserted, namely:- 

"(aaa) "Commissioner" means the Commissioner (Investment and NRIs) of 

Bureau of Investment Promotion;"; 

(iii) for the existing clause (b), the following shall be substituted, namely:- 

“ (b) “Competent Authority” means- 

(i) in case, proposals falling under jurisdiction of District Empowered 

Committee, any department or agency of the Government, Local 

Authority, Statutory Body, State owned Corporation, Gram 

Panchayat, Municipality, or any other authority or Agency 

constituted or established under any Rajasthan law or under 

administrative control of the Government, which is entrusted with 

the powers and responsibilities to grant permission for setting up 

or commencement of operation of an enterprise in the State; and 

(ii) in case, proposals falling under jurisdiction of State Empowered 

Committee, the Commissioner and/or  officers of concerned 

departments/instrumentalities of the Government, deputed in the 

office of Bureau of Investment Promotion;”; and 
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(iv) after the existing clause (h) and before the existing clause (i), the following new 

clause shall be inserted, namely:- 

“(hh) “One Stop Shop” means the comprehensive and hassle free assistance 

provided by the Government or its instrumentalities under one roof 

through Nodal Agency to investor from the time he submits viable 

investment proposal falling under the jurisdiction of the State 

Empowered Committee, till the commencement of  operation of an 

enterprise;”. 

 3. Insertion of new sections 2-A, 2-B, 2-C, 2-D and 2-E, Rajasthan Act No. 7 of 

2011.- After the existing section 2 and before the existing section 3 of the principal Act, the 

following new sections shall be inserted, namely:- 

"2-A. Establishment and constitution of the Board.- (1) The Government 

shall establish and constitute a Board to be called the Board of Investment.  

  (2) The Board shall consist of the following, namely:-  

(i) the  Chief  Minister   Chairperson; 

(ii) the Minister in-charge of Industry  

Department 

  Vice-Chairperson; 

(iii) the Minister in-charge of Finance  

Department 

  Member; 

(iv) the  Chief  Secretary   Member; 

(v) the Secretary in-charge of the 

Department of  Industry  

  Member; 

(vi) the Secretary in-charge of the 

Department  of  Finance 

  Member; 

(vii) the  Commissioner  Member-Secretary. 

Explanation.- For the purpose of this sub-section, "Secretary in-charge" 

means the Secretary in-charge of a department and includes an Additional Chief 

Secretary and Principal Secretary when he is in-charge of a department. 

(3) The Minister in-charge and the Secretary in-charge of the concerned 

department(s) may be invited as special invitees in the meetings of the Board but they 

shall have no right to vote on any matter before the Board for decision.  

(4) The Board shall be the apex body for providing accelerated approvals and 

permissions to the investment proposals considered under section 3 and for all the 

matters related and incidental thereto industrial development and investment 

promotion for the State. 

(5) The Secretariat of the Board shall be Office of the Bureau of Investment 

Promotion at Jaipur. 

(6) The State Empowered Committee shall make its recommendations to the 

Board for taking decisions related to investment proposals falling under its 

jurisdiction.  



 भाग 4 (क) ‍‍‍‍‍‍‍‍‍‍‍‍‍‍‍‍‍राजस्‍थान र राज-पत्र, शसतम्‍बर‍1,, 2222       ‍‍‍      333                

2-B. Meeting of the Board.- (1) The Board shall hold its meeting on such date 

and at such time and place as it may determine.  

(2) The meetings of Board shall be presided over by the Chairperson. 

(3) The Board shall follow such rules of procedure while transacting business 

at its meetings as may be prescribed. 

2-C. Vacancies, etc. not to invalidate act or proceedings.- No act or 

proceedings of the Board shall be questioned or shall be invalidated merely on the 

ground of existence of any vacancy or defect in the constitution of the Board. 

2-D. Powers and functions of the Board.- The powers and functions of the 

Board shall be as follows:-  

(i) to consider, review, formulate and approve policies, programmes and 

schemes for promoting investment in the State in enterprises and 

infrastructure sector(s);  

(ii) to provide guidance and directions for making requisite modifications in 

the  policies, procedures and systems made to accelerate economic 

growth and development and employment generation in the State; 

(iii) to provide approval for customized packages, concessions, exemptions 

or relaxations and other benefits to the enterprises which are beyond the 

scope of policies of the Government by making requisite amendments 

therein; 

(iv) to consider and dispose of inter departmental issues pertaining to 

investment proposals; 

(v) to give directions, if necessary, to Bureau of Investment Promotion and 

also to the concerned departments or instrumentalities of the 

Government through Bureau of Investment Promotion to promote 

investment in the State from time to time; 

(vi) to consider, review and take decision on such matters as may be 

referred by the State Empowered Committee; and 

(vii) to exercise such powers and perform such functions as may be 

necessary for promoting investment and to generate opportunities of 

employment in the State. 

2-E. Disposal of Applications under One Stop Shop.- (1) All proposals 

falling under the jurisdiction of the State Empowered Committee shall be considered, 

examined and disposed of under One Stop Shop. 

(2) The Commissioner shall be administrative head of Nodal Agency 

mentioned in sub-section (1) of section 5 and shall be responsible for all affairs of the 

Nodal Agency.   

(3) The officers of the concerned departments or instrumentalities of the 

Government shall be deputed on part time basis in the office of Nodal Agency 

mentioned in sub-section (1) of section 5 for providing necessary approvals and 

clearances of their concerned departments or instrumentalities of the Government. 
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(4)  The officers so deputed in the office of Nodal Agency shall be responsible 

for disposal of proposals so received from the investors within the time prescribed 

under section 12 by taking necessary assistance from their concerned departments or 

instrumentalities of the Government, if required, and the same shall be submitted to 

the Commissioner and he shall, if required, coordinate with concerned department or 

instrumentality of the Government.  

(5) The Commissioner and/or officers so deputed, as the case may be, shall be 

empowered by the concerned departments including instrumentalities of the 

Government by delegating their powers for granting requisite approvals/permissions 

pertaining to their departments or instrumentalities of the Government, as the case 

may be, to the investment proposals by making necessary amendments in the State 

Acts and rules and regulations made thereunder to carry out the purposes of the Act.  

(6) The Commissioner shall, on behalf of the departments and 

instrumentalities of the Government concerned, exercise his powers, authenticate the 

documents and issue necessary orders and grant approvals/ permissions under his 

signatures, till the commencement of commercial production or operation of the 

enterprises concerned. 

(7) The Commissioner shall exercise supervision and control over, the officers 

and employees of the Bureau of Investment Promotion and, the officers so deputed on 

part time basis in the Bureau of Investment Promotion and he shall discharge other 

duties which are necessary to carry out the purposes of the Act.  

(8) Where the proposals so submitted for investment are not disposed of 

within the time limit prescribed under sub-section (4), they shall be referred to the 

State Empowered Committee.”. 

4. Amendment of section 3, Rajasthan Act No. 7 of 2011.- In section 3 of the 

principal Act,-  

(i) in sub-sections (1) and (2), for the existing expression "Council of Ministers" 

wherever occurring, the word "Board" shall be substituted; and 

(ii) in sub-section (2), for the existing word "departments", the expression 

“departments including instrumentalities of the Government” shall be 

substituted.  

5. Amendment of section 6, Rajasthan Act No. 7 of 2011.- In section 6 of the 

principal Act,- 

(i) in clause (v), for the existing expression “concerned departments or authorities”, 

the expression “departments or instrumentalities of the Government” shall be 

substituted;  

(ii) in clause (vi), for the existing expression “concerned department or authority”, the 

expression “department or instrumentality of the Government” shall be 

substituted;  
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(iii) in clause (vii), for the existing expression “concerned department or authorities in 

the prescribed time limit.”, the expression “department or instrumentalities of the 

Government in the prescribed time limit;” shall be substituted and after clause 

(vii) so amended, the following new clause shall be added, namely:- 

“(viii) to discharge such other functions or directions, as may be assigned/given 

by the Government or the Board and/or the State Empowered 

Committee, as the case may be, from time to time.”. 

6. Amendment of section 7, Rajasthan Act No. 7 of 2011.- In section 7 of the 

principal Act,- 

(i) in heading, for the existing expression “department or Authority”, the 

expression “department or instrumentality of the Government” shall be 

substituted; 

(ii) in sub-section (1), for the existing expression “Competent Authority”, the 

expression “department or instrumentality of the Government” shall be 

substituted; and 

(iii) in sub-section (2), for the existing expression "department or authority" 

wherever occurring, the expression "department or instrumentality of the 

Government" shall be substituted. 

7. Amendment of section 8, Rajasthan Act No. 7 of 2011.- In sub-section (2) of 

section 8 of the principal Act, for the existing expression "departments or authorities", the 

expression "departments or instrumentalities of the Government" shall be substituted.  

8. Amendment of section 10, Rajasthan Act No. 7 of 2011.- In section 10 of the 

principal Act,-  

(i) in sub-section (1), for the existing proviso, the following shall be substituted, 

namely:- 

“Provided that the additional information under this section shall be 

requisitioned only once. In case of matters falling under the jurisdiction of District 

Empowered Committee, such requisition letter shall be sent through the Nodal 

Agency only.”; and 

(ii) in sub-section (3), after the existing expression “Nodal Agency” and before the 

existing punctuation mark “.” appearing at the end, the expression “or the 

department or instrumentality of the Government concerned, as the case may be” 

shall be inserted.  

9. Amendment of section 12, Rajasthan Act No. 7 of 2011.- In section 12 of the 

principal Act,-  

(i) in sub-section (2), for existing expression "department or authority", the 

expression “department or instrumentality of the Government" shall be 

substituted; and  
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(ii) in sub-section (3), for the existing expression "Council of Ministers", the word 

"Board" shall be substituted. 

10. Amendment of section 16, Rajasthan Act No. 7 of 2011.- In section 16 of the 

principal Act, after the existing expression "Chairperson or other members of" and before the 

existing expression "State Empowered Committee", the expression "the Board or" shall be 

inserted. 

 

विन रोद‍कुडार‍भारिान री, 
Principal Secretary to the Government. 

 

 

                                                     राज््‍य्‍केन्‍रीय्‍मरुणालयप्‍जयपरु। 


